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(b) ~  quantity now made avail-
able for ~  8!ld 

(c) the steps taken to meet the 
.ormal kerosene supply ot Madras 
!bite'? . ., 

The Minister tOf State In the MinIs-
try of Petroleum and Chemicals and 
of Planning aDd Social WeUare (Shrl 
ltaglm 1tama1ah): (a)' The actual 
sales ot kerosene in the State during 
April 1966 to March 1967 came to 
19,600 tonnes per month, which may 
1herefore be assumed to be the re-
quirement. 

(b) The existing quota is 21,400 
tonnes per month. 

(c) The present allocation appears 
adequate for meeting the demand. 

:food AdUlteration Cases in India 

3283. Shrl Vlshwa Nath Pandey: 
Win the Minister of Health and' FamUy 
~ be pleased to ~  

(a) the number of prosecudons 
launched in each state and Union 
Territory against adulteration 01 food· 
stufl's Bince the 30th March, 1966; 

(b) the number of convictions sccur-
ed;and 

(c) the nature and quantum of sen-
tence awarded in each case? 

The MInister 01 Health aDd FamDy 
PlanDing (Dr. S. Chandrasekhar): (a) 
to (c). The information is being col-
lected and will be laid On the Table 
01 the Sabha in due course. 
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otIlcials Bringing Cars fl'om Abroad 

3285. Sbri G. S. Mlshra: Will the 
Minister of Finance be pleased to 
Btate: 

(a) whether it is a fact that Gov-
ernment officials bringing vehicles 
from foreign countries are not requir-
ed to pay customs duty; 

(b) if so, what is Government'. 
policy towards this; 

(e) how many cars and other vehi. 
cles were brought to India by Govern-
ment officials during the last five 
years, which were exempted from 
paYment of customs duty; . 

(d) what is the amount of foreign 
exchange involved in such transaction. 
during the same period; 

(e) how many such cars were retain-
ed by these oftlcials for more than 
three to four years In India and ~  

many of them were disposed ofl' after 
one year; 

(f) whether Government Me aware 
that such cars are sold out at high 
prices by these officials; and 

(g) whetlter Government proPOIe to 
impose restrictions on the sale priCe 
01 such vehicles In India? . 




